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CENTRAL AOMINISTRATIVE TRIZUN AL PRINCIPAL B NCH
NEy DELHI,

0.a,No, 480/92

-

In
New Delhis this the I/ A2y of april, 1997,

HON'BLE MR, S.R.ADIGE,MTM3ER(A).

HON '3LE MRS.LAKSHMI SWAMINATHAN,” 59573(3).

shri M,s5,Jain,
/o Late shri a.P,Jain,

working as Section Gfficer,

Union Public Service (pmmission,
Dholpur House, Shahajshan Road,
Naw Delhi - 110 011, eoss Anplicant

(By adwcate: shri K,L,Bhandula ).
\B rsus

1. Union of India through
the Secratary to the Govt. of India,
Ministry of Home Affairs,
North Blodk,
New Delhi.

2, The Secratary,
Union Public Service (mmission, 1
thelpur House, Shahjshan Ryad, !
New Delhi - 17 011.

3. Ths Sscratary,
Dep tte of Personnel & Training,
Nirvachan Sadan,
Nsw Delhi, eee sResponden tse

( By Adwcates shri M.L,Vema ).

JUDGHEN T

HON'BLE MR.S. R ADISE,MEIBIR(A)e

applicant prays for refixaticn of pay
in the qrade of 3,0s wegefe 15,1,86 at the level
drawn by his junior Shri Menjit Kunar with all
consequential benafits including arrearsy increments

and alloyances.

2. From UPSCY's letter dated 21,1.91 (Annexure=V)
it is eclear that applicant was appointsd as S.0.

in £S5 Cadra we2efe 1561486 on the basis of LNCE of

/-
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S.0s for 1983. The Select List of S.,0s grade for
1983 had to be preparad for 300 vacacies (150 for
seniority quota and 150 from LDCE of 1983), altiough
150 vacancies wera eamarked for examination quota
for 1983 Select List, only 145 rcandidates salacted on
bacis of LJCE 1983 were nominated by P & T instead
of 150 candidates and nomination of renaining 5
candidates was to bs made latsr., Nomination of
candidates on basis of LDCE 1984 was made in October,
1985 before nomination of 5 candidztes from the
LOCE 1983. shri Manjit Kumar who yas nominatad

for appointment as 5.0, on the basis of 1984 axam,
was sppointsd as S0 in October, 1985, while applicant
who qualified in the 1983 LOCE was nominated in
January,1986 aftar releasse of supplementary list,
Thus on his appointmant as 5,0, Shri Manjit Kumar's
pay who was adnittedly junior to the applicant

( as he belonged to the 1984 list) was fixed at the
stage of R.710/- p.m. in October,1985 and at the
corresponding stage of %.2%20/= in January,1986 in
ravi sed scales, whersas applicant who was =sppointed
33 S.0e We2sFo 1501486 drew pay of R.2000/- p.m. on
his appointment,

3e Je furthar note thzt while the department
in yhich applicant is working (UPSC) have themselves
recommended applicant!s case to OP &T, it is that
dapartmant in consul tation with Finance Ministry

which havwe turned down the applicant®s prayer.

4, Je have heard both sides and have giwn
tha matier our careful consideration, adnittedly
ghri Manjit Kumar belonged to a batch subsequent o
the applicant who for circunstarces entirely Hayverd
nis control was compelled to join as 5.0, after

shri Manjit Kumar dide In somauhat similar circumstars,

A




the Hon'ble Swreme Gurt in their order dated

10,5.96 in Civil appeal No,B8B829-8830/96 M,L Mahns
Use UCI & Ors. alloued the praysr fop stepping up
of pay to that of the applicant's immediate juniorp

to ranove an unjustifiahle anom zly.

Se We hold that the ratio of the Hon'ble
Suprame Qurt's judgment in Mahnale case (Supra)
is fully applicable to the facts and circunstances

of this particular cass,

6. In the facts and circumstances of this
particul ar case therefo re the 04 is 3llowued.
Respondents are dirscted to refix zpplicanifs

pay Weasefe 15,1,86 3t the lewval drawn by his immediatg
junior Shri Manjit Kumar,with 11 consgjuen tial
benafits including arresrs of payy, zllowsces =and
increments, and relesse the payments to him within

J months “rom the date of receipt of a copy of this

judamente 0 costse

W);éww&;‘, % b Zz ,
( M35, LAKSHIT 5yaMINA THap ) (5.3.a016¢
nEMBER(D). .7/4. MEMBER( A) o
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